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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, DELHI
OA NO. 341 OF 2024
IN THE MATTER OF:
PAWAN KUMAR BANTA .....APPLICANT
VERSUS
STATE OF HIMACHAL PRADESH & ORS. ..... RESPONDENTS

REPLY ON BEHALF OF IMPLEADED

RESPONDENT NO.8 i.e. SH. SUNIL

KUMAR SOOD TO THE ORIGINAL

APPLICATION FILED BY THE APPLICANT.

MOST RESPECTFULLY SHOWETH:

The Applicant has filed the captioned Original Application against the unlawful
actions of Respondent No. 7, M/s Nirvana Woods and Hotels Pvt. Ltd., hereinafter
referred to as “Company” which is owned by Mr. Pankaj Gupta, the project
proprietor. The allegation in the OA is that the company has been unlawfully and
illegally carrying out the construction of a commercial hotel project at
MohalKiari/Rirka, Tehsil and District Shimla, Himachal Pradesh, without obtaining

the required Environmental Clearance, CTE, or CTO.

That the Respondent No.8 herein had filed an Application bearing No. 676/2024

for impleadment in the captioned Original Application and the same was allowed
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by this Hon’ble Tribunal vide order dated 18.12.2024. The said application was
allowed in view of the fact that vide order dated 18.12.2024, this Hon’ble Tribunal
had granted liberty to all the Respondents to file reply and therefore, the present
reply is being filed by the Respondent No.8 herein in compliance of the order dated

18.12.2024 passed by this Hon’ble Tribunal.

That the brief facts, necessary for the adjudication of the present matter are as
follows:

i) That the Respondent No.8 herein planned to develop a residential and

commercial complex in the name of M/s Homeland Exotica at Village —

Kiyari and Rirka, Tehsil & District Shimla, Himachal Pradesh on area 46599

sqg.mtrs. That the proposal was listed consideration of grant of

Environment Clearance before State Level Environment Impact

Assessment Authority on 27.02.2016 and after deliberating on the

recommendations of SEAC, the State Level Environment Impact

Assessment Authority approved the grant of Environment Clearance in

favour of the Respondent No.8 for M/s Homeland Exotica. That

Environment Clearance was granted by State Level Environment Impact

Assessment Authority, in favour of the Respondent No.8 herein on

01.04.2016 for construction of a mixed land use project by the name of

M/s Homeland Exotica on 46599 sq.mtrs of land. Copy of the

Environment Clearance dated 01.04.2016 granted to the Respondent

No.8 herein for construction of a mixed land use project by the name of

M/s Homeland Exotica is attached herewith as Annexure-R8/1.
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ii) Further, Consent to Establish was granted by the Respondent Pollution
Control Board on 03.03.2017 and copy of the same is attached herewith
as Annexure-R8/2. The Consent to Establish granted to the Respondent
herein was valid for a period of one year i.e. till 03.03.2018 and had a

condition that: ‘This Consent to Establish is subject to the compliance of

conditions of Environmental Clearance as incorporated by the State Level

Environment Impact Assessment Authority H.P. vide letter No. HPSEIAA/F

(2015) /360-M/s Homeland Exotica mixed land use construction project/-

10 dated 01.04.2016'.

iii)  That thereafter, the Respondent No. 8 herein was approached by the
owner/director of Respondent No.7 i.e. M/s Nirvana Woods and Hotels
Pvt. Ltd. for purchase of land. The Respondent No.7 obtained Essentiality
Certificate from Additional Chief Secretary (TCP) to the Government of
Himachal Pradesh for purchase of land i.e. 31768 sq.mtrs for setting up a
Residential Colony. Copy of the essentiality certificate is attached
herewith as Annexure-R8/3. The Respondent No.7 also obtained
permission to purchase land for setting up a Residential Colony under
Section 118 of Himachal Pradesh Tenancy and Land Reforms Act, 1972
from Additional Chief Secretary (Revenue) to the Government of
Himachal Pradesh and copy of the same is attached herewith as
Annexure-R8/4. That the said permission to purchase was also granted

for 31768 sq.mtrs of land.
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iv)  That thereafter, the Respondent No.7 purchased a part of the land i.e.
31768 sq.mtrs. from the Respondent herein vide six sale deeds all dated
01.05.2017. In furtherance of the same, the Respondent No.7
approached the Department of Town and Country Planning, Government
of Himachal Pradesh for transfer of license dated 17.12.2015 in the name
of M/s Nirvana Woods and Hotels Pvt. Ltd. and as mandated by law,
Respondent No.7 executed a Statutory Form-50 Agreement dated
03.08.2017. The Statutory Form-50 Agreement dated 03.08.2017 was
entered into for setting up a Residential Colony. Copy of the Statutory
Form-50 Agreement dated 03.08.2017 is attached herewith as Annexure-

R8/5.

V) Thereafter, the Director Town and Country Planning transferred the
license N0.04/2015 dated 17.12.2015, from the name of Respondent
No.8 herein in the name of Respondent No.7 i.e. M/s Nirvana Woods and
Hotels Pvt. Ltd. for setting up a Residential Colony . A copy of the same

is attached as Annexure R8/6.

vi)  That it is submitted that vide corrigendum issued by the Director Town
and Country Planning, it has been explicitly clarified that the project
involves establishment of a colony over land measuring 31,768 square

meters at Moal Kiari and Riska, Tehsil and District Shimla.

vii)  That a dispute arose between the parties i.e Respndent No.7 and
Respondent No. 8 on account of nature of development of the project

and the sale deeds on account of part payment of consideration. That
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since the Respondent No.7 did not pay the sales consideration of Rs.
10.32 Crores in respect of the six sale deeds, the Respondent No.8 herein
filed COMS No. 23 of 2018 along with OMP No. 269 of 2018 before the
Hon’ble High Court of Himachal Pradesh. That the matters were taken up
for hearing on 26.06.2018 and the following orders were passed by the
Hon’ble High Court of Himachal Pradesh:
“Notice in the aforesaid terms. Till further orders, the parties
are directed to maintain status quo qua construction, sale,
alienation, transfer, creating third party interest and/or in
respect of all the matters concerning the suit land comprised
in six sale deeds (bearing sale deed No.650, sale deed
No.651, sale deed No. 652, sale deed No. 653, sale deed
No.654 and sale deed No. 655.”

Copy of the order dated 26.06.2018 passed by the Hon’ble High Court of
Himachal Pradesh in COMS No. 23 of 2018 is attached herewith as
Annexure-R8/7.

viii)  That thereafter vide order dated 27.09.2018, the Hon’ble High Court of
Himachal Pradesh permitted Respondent No.7 to raise construction on
the suit land, only upon their holding the requisite permissions. Relevant
portion of the order dated 27.09.2018 passed by the Hon’ble High Court
of Himachal Pradesh in COMS No. 23 of 2018 is reproduced herein below
for ready reference:

“The learned counsel for the plaintiff(s) in COMS
No. 8 of 2017 and COMS No. 23 of 2018, have, placed on

record, a, notification, of, 14.10.2016, issued by the
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competent Authority, with disclosures therein, qua, the
lands in respect whereof sale deeds are executed, hence
occurring within the limits of Municipal Corporation,
Shimla. The requisite building permission, therefrom,

though required, yet does not exist, on record.

Consequently, the defendants concerned may raise
construction upon the suit land, only upon theirs holding
the requisite permission, if any, granted by all the statutory
authorities concerned, besides till an adjudication is meted,
upon, the afore OMPs, thereupto, the authorities
concerned, may not, process, the building plans.”

Copy of the order dated 27.09.2018 passed by the Hon’ble High Court of

Himachal Pradesh in COMS No. 23 of 2018 is attached herewith as

Annexure-R8/8.

ix)  The Respondent apprised the authorities regarding the fact that the
matter is sub judice and hence the development activities should be

halted but after the passing of the aforementioned order, the

construction continued.

4. That subsequent to the events narrated above, multiple proceedings took
place before the High Court of Himachal Pradesh, Himachal Pradesh Pollution
Control Board, and SEIAA concerning the construction undertaken by

Respondent No.7 .
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5. That after a long period of litigation, the civil suit/ disputes between the
Respondent No.7 and Respondent No.8 have been settled through lawful
compromise in pending civil proceedings recently. The terms of settlement
have been duly recorded, resolving all disputes with respect to the sale deeds

pertaining to the transferred land between the parties.

6. That the Respondent No.8 has no further right, title, or interest in the land or
project in question. The Respondent’s impleadment in the present case was
necessitated only on account of prior ownership and the subsequent dispute,
which now stands resolved and therefore, no relief or adjudication is required
qua Respondent No.8 in the present proceedings.

7. That the Respondent No.8 was an interested party because it had a subsisting
interest in the said land and hence an application for impleadment was filed on
the ground that any decision taken by the Tribunal shall have an impact upon
the interests and rights of the Respondent No.8 as it was a disputed land being

a larger part of the land area owned by the Respondent No.8.

8. That owing to the resolution of their disputes and compromise in the court,
the Respondent retains no interest or involvement with the subject matter and
ongoing litigation. Accordingly, the name of the Respondent may be deleted
from the array of parties as their continued presence is not required and is not

necessary in the proceedings before the Tribunal.

PRAYER

It is, therefore, most respectfully prayed that this Hon'ble Tribunal may be pleased to Exempt
from filing the Typed/Translated Copies of Some Annexures And Or;



360

In light of the facts and circumstances mentioned herein above, it is prayed that

—

this Hon’ble Tribunal may be pass any such or other orders or directions or relief
which this Hon’ble tribunal finds fit and proper in the peculiar facts and

circumstances of this case, in favour of the Applicant/Answering Respondent.

NOTE: AFFIDAVIT IS ATTACHED.

%\

Sunil Kumar Sood
PLACE:

APPLICANT/ANSWERING RESPONDENT 8
DATE: THROUGH

\ /]
/i u'«"\ o
/ \

GURINDERJIT KAUR
ADVOCATE
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
DELHI
OA NO. 341 OF 2024

IN THE MATTER OF:
PAWAN KUMAR BANTA
...APPLICANT
VERSUS
STATE OF HIMACHAL PRADESH & ORS.
...RESPONDENTS

Affidavit of Sunil Kumar Sood S/o Late Hans Raj Sood,
Aged about 68 years, R/o House No: 143, Sector 7,
Panchkula-134109.

I, the above named deponent do hereby solemnly affirm and state as under:

1. That the Reply has been drafted under the authority and instructions of the
deponent and after perusing its contents, the deponent has duly signed it, and
the contents of paragraph Nos. 1 to 8 thereof are true and correct to the
knowledge of the deponent, and the same may be read as contents of this
affidavit also, which are not being reproduced for the sake of brevity. No part

of it is false and nothing material has been kept concealed therefrom.

P '6{A tf{ 5,/\\\
¢ Thﬁ‘{\b‘ ve read and understood the contents of the Reply and state that the
v\ X
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course of its day. The submissions made therein are based on legal advice

-—

received and believed to be correct.

3. That the Annexures attached with the Reply are true copy of their original ones.

PLACE: .
DATE: . N0V 049

VERIFICATION:

Verified that the contents of para 1 and 3 of my affidavit are true and correct to my
knowledge. No part of it is false and nothing material has been kept concealed

therefrom.

PLACE:
DATE:

w%TESTED
i

2 AM NIWASNADVOCATE
i FARY. RHRUERRM pir 1 iNnia
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ANNEXURE - R}B-l

FILED TODAY
Ty 3 JUL 2020 |
eader to Registrar

S

State Level Environment Impact Assessment Authority

Himachal Pradesh ,
Ministry of Environment, Forest & Climote Chmnge, Governmeny o India,
at Department of Enviroument Science & Technology,
Paryavaran Bhawan, Near US Club, Shimla-1

Ph: 0177.2656559, 2659608 Fax: 2659609
F. No. HPSEIAA/2015/360- M/s Homeland Exoctica-mixed land use construction project Dtd:

To

Ry

—

‘Sh. Sunil Kumar Sood,

M/s Homeland Exotica-mixcd land use cons
143, Sector-7, Panchkula, Haryana-134109, _
Phone No, 092165-76999, email: ca_sunilsood@yahoo.co,in,

truction project,

Subject: Project‘ proposal for queAlgncll_vaot.iqa-mixed land use constryction project by Sk,
. Sunil Kumar . Sood- M/s Homelx_ind-'Exbticg-mixed land use construction project —
Envir_onmenial Clearance-reg,

: 906 on the basis of documents viz; Form-I, Pre-feasibility
Report, EYA/EMP etc, by the State Expert -Appraisal Committee constituted by thio competent authority in
its41* Meeting held on Sept. 9-11, 2015. The said praject involves following salient features;
© 8. Project fype ¢ Homeland Exoticg-mj
= . Hotel Project), . . .
b. Project Location i Khasra number 1363/1 127/632/1, 641,408,1372/426,613,626/1 & 626/3,
1374/6217, 1376/} ]26/62‘8, 629, 630, 631, 1363/1 137/632, 1369/1137/632,
642, 643, 644, 645, 645,647,648, 649, 429/ 1, 640, 1,2,3,4,5,6,7,8,9,32]/ 10
at Village-Kiyari & Rirka, Tehsil & District-Shim]a, HP. .

¢ | Project Capacity ¢ .46,599.00 sq. mirs, .
- d. - Cost of Projéct : .99 Crores,
c. 'Water requirement  : 367 XLD.
£. Energy requirement JI2TKW.
g-. {Grebn.cover ) ¢ Plantation of 458 pew trees of different species in project area,
h. EMP costs ¢ For construction Phase; :
' Rs. 6.00 lakhs, Recurring cost, 2.80 lakhs
For operation Phase:

: Capital cost: Rs, 122 Inkhs, Recurring cost. Rs, ] 0.0
i Institutional : The following will be responsible for maintenance of APCDs and Solig

Mechanisms for Exv, Waste Management sites; _

. Protection i) Construction phiase; Developer/ Project Proponent,

ii) Operational Phase: Developer/ Project Proponent,

he: SEIAA examined the Proposal in its 24® Mecting held op 27" February, 2016 and considered the

seommendations made by SBAC in jts 4 Meeting held on Sept. 9.11, -2015. After considering the
mcq’b;gueixdaqdqs of the State Leve] Expert Appraisal Committee, the State leve) Environmenital Impact
Assessmerit Authority accords Environmental Clearance to the project as per Provisions of the EIA
Notification No. $.0. 1533 dated 14 September, 2006 of Mindstry of Bnvironnienit & Forests, ol subject
to strict compliance of terms and conditions s mentioned below. The Authority reseryes the right to revise,
revoke or impose additional condition at-any stage, i ’

Part-A- Specific Condifions:
I- Construction. Phase;

1. "Cousent'to Establish" shall bo obtaigeq from HP. Stats poliygion Control Board
(Prevention and Control of Pollution) Aot 197 and Air (Prévent; i

f Pollution) Act 1981
3 M/s Homeland Exotica-mixed land use construction project 1/5
W

”
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a copy of same shall be submitted to State Envitonment lmpact Assessment Authority (SEIAA) before

start of any construction Wor at the site. ) )

2. Proviéions shall be made for the housing of labgur within the site with all necessary infrastructure and,

facilitjes such as fuel for co0 ing, mobile toiletd, mobile STF, cafe drinking water, edical health care,

creche etc, The housing may be in the form of tgmporary structures o be removed after the completion
of the;project-

3. All re‘guixed samitary and hygienic measures shauld be taken pefore, during and after the completion of
project.

4. A Firt Aid Room will e provided in the project both during construction and operation phase of the

5. Adeq\"]xate drinking water, fuel and sanitary facilltles should be provided for construction workers at.the

site. Brovisions should be made for mobile toilets. ‘

. The spfe disposal of waste water and splid wagtes generated during the construction phase ghould be

ensured.

ALl the top soil’ excavated during cons

horticulture/landscape development within the P .

Disposal of muck including excavated material uring construction phase should not create any adverse

effects on the neighboring sommunities and di osed-off taking the necessary precautions for gengral

safety and health aspects of public, only in apprqved sites with the approval of competent authority.

9. Soil and ,ground water samples shall be got tes d from authorized agency 10 ascertain that there is no
fhreat|fo ground water quality by leaching of h y metals and-other toxic contaminanis. :

10, Any Hazardous waste generated during,construc o phiase should be disposed off as per applicable rples
and xorms ‘with necessary -approvals of thiel competent authority. Dicsel generator sets -during
const\ucﬁoﬁ phase ¢hould have acoustic enclos ires and should conform t0° Enviromnént.CProtecﬁon)
Act, 1986 and Rules framed there under for ajrland noise emission standards. Low sulphur diesel iybc
shoutd bé used. :

11. The djesel required for operating DG sets shall e stored in under tanks and if required, clearance from
ChiefiController of Bxplosives shall be taken. TN

12. Vehie'ilesl equipment deployed during constry tion phase should be in good condition and should: '
conform £ applicable air and noise ejnission § dards, should have yehicle pollution check certificate
and should be operated.only during non-peaking hours. : S

13. Ambi?r\f' soise levels should conform to residenjtial standards poth during day and night. Only Tinited
necessary construction should be dorie during night time. Fortnightly monitoring of ambient air quality
(SPM; S0, and NO%) and equivalent noise levdls should be ensured during construction phase should
be cldsely monitored during constmqﬁon phase §0 23 to conform to the stipulated standards fixed b}%mc
com 'tent authority. Storm ‘water control and itglre-use for various applications as per guidelines. :

14. Boxmdaxy‘wall'shall be construc ed in such a m) er as not to be obstructing the flow of storm water,
ches}‘saxy arrangement shall be madp for the drginage of gurrounding area. C

15, Wate demand during construction should be re uced by use of pre-mixed concrete, curing agents and
other pest practices and technologie$ available. | - ‘

16. I’e’_rmrission 10 draw ground water $ L1} be obfairled from the competent Authority prior to constructjon/

eration-of the-project- Opaque wal should me t perspective requirement as per Energy. o

17. Consérvation Building Code which is proposed be mandatory for all air conditioned spaces whileit is

ope ional for non-air conditioned spaces by \se of appropriate thermal insulation material 10 falfill
requirement. :

18. Regular supervision of the above and other megsures for monitoring should be in place all though,the
construction phase, SO as to avoid disturbarice toffie surroundings. :

-19. The p' oponent shall be liable for action under tHe Environment (Protection) Act, 1986 for the violation

of anx-provision of the said Act.

(=23

-2

ction activities should be stored for use in
oject site.

w

™ Opefﬁﬁnnal Phase:

1. The istallation of the Effluent Treatment Plan Gewage Treatment Plant (STP) should be certified: by

an independent expert and a report in fhis regard should be submitted to the . Meinber Secretary,
HPSEJIAA at Directat, Department of Envirohment, Scierce & Technology before the pmjeci is
commiissioned for operation. Treated effluent manating from STP shall be recycled/ reused to the

ma)uxhum extent possible. Treatment of 100 ey water by decenu-ali_zed-treamxem skould be done.

Mis Homeland Exotica-mixed Jand use construction project 2/5
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FILED TODAY]
3L 202 |
7 Reader to Registrar

Discharge of Wiuovu uvarea emuent sball conform to the norms and standards pressribed, Necessary
- measures shonld be made to mitigate the odour problem from STP, ’

2. The solid waste geuerated should be properly collected and segregated. Wet garbage should be

composted and dry/inert solid waste should be disposed of fo the approved sites for land filing after
recoveriug recyclable materials, . :

>

*Noise pollution should be controlled to ensure that it does not exceed the prescribed standards, During
;night time the noise levels measured at the boundary of the building shall be restricted to the
permtissible-fevels to comply with the prevalent regulations.

5. | The green belt of the adequate width and density preferably with local species along the periphery of
ithe plot shall be raised S0 as to provide protection against particulates and noise,
. ‘Weep holes in the compound walls shall be provided to ensure natural drainage of rain water in the
icatchment area during the monsoon ‘petiods, -
7. Rain water harvesting for roof run-off and. surface run-o
iimplemented, Before recharging the surface run off, pre
imatter, oil and grease.
8. The bore well for rainwater recharging should be kept at least § mirs. above the highest ground water
table.
9. IThe ground water level and its
Ground Water Authority, ' _
10, Eemﬂic congestion near the entry and exit points. from the roads adjoining the proposed project site must
be avoided. Parking should be fully internalized as per nofms prescribed by the Competent Authority
and:no public space should be used for-this purpose,

11, Energy conservation measures {ike installation of CFLs for the lighting the swrounding areas/outside
greas the building should be integral paitof the project design and should be in place before project
commissionirg, Used CFL3/ TFLs should be properly collected and disposed off7 sent for recycling as
per-the prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination, Use of

-golar panels may be done to the possible extent,

12.- Adequate steps should be taken to prevent

13, épﬂnkllng of water etc, be used for aj

listurbarnce to the surroundings,

(=,

quality should be monitored regularly in consultation with Centzal

odour problem from solid waste processing site and STP,
r pollution control during construction phase so as tg avoid

Part-iB- General Conditions:

L. The environmental safe guards contained/given in the proposal for management of environmental
pollution should be implemented in letter and spirit, .

2. Six ‘monthly: environment monitoring reporis shall be submitted to the State Environment Impact
A;ssessmcnt Authority and Ministry of Environment & Forests Regional Office at Dehradun.

"3, Officials from the State Environment Impact Assessment Authority, Regional Office of MOoEF,

" Dehradun and Department of Environment, Science & Techsiology GoHP who would be monitoring the

ientati be given furl] cooperation, facilities and documents/
data by the project propohents during their inspection,

4. In the case of any change (s)-in the scope of the project, the project would require a fresh
this Authority. :

5. The SEIAA reserves the right to add additionat safe

e SE Tves : ] guard measures subsequently, if found necessary,
anid to take action including revoking of the -environment clearance under the provisions of the

Environment (Protection) Act,. 1986, to ensure effective implementation of the supgested safe ds
arid measures in a time bound and satisfactory manner. . .

6. All other statutory clearances shall be. obtained, as applicable by the praject proponents,

7. These stipulations would be enforced among others under the provisions of Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability- (Insurance) Act, 1991 and Environ;nent
Impact Assessment Notification, 2006. :

appraisal by

M/s Homeland Exotica-mixed land use construction project 3/5
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-8 Envii;onm‘enta.l Clearance is subject to final arddr of the Hon'ble Supreme-Court of India in the matter of
Goa Foundation Vs. Union of India in Writ P ition (Civil) No. 460 of 2004 as may be applicable to

this ﬁmject_ :

9. Any appeal against this environmental cleararice shall lie with the National Environment Appellate

Authprity, if preferred, within a period of 30| days as prescribed under Section 11 of the National

Envitonment Appellate Act, 1997.

Part-C- Special Conditions:

1. The i)roject Proponent shall submit the Water Yalance sheet, Carbon balance sheet and Energy balance

sheeti to the authority from time to time.
2. “The 3 pollution control devices /STP shall be
to the unit having independent encrgy meter res
The Project Proponents shall submitjreturns/ d
shall|be generated:fram the process to the Auth
4. The HP SPCB shall conduct regular monito
project.
5. The Proponent shall undertake instajlation and

w

nstalled with interlocking with the main electric supply
ctively.

ails of recyclable wastes, and other solid wastes Which
rity regularly. ) =

g of emissions and treated air, water quality of the

| mmissioning of the requisits pollution contrak devices

conchirrent with the construction of proposed pr hject and shall submit progress repert to the Auﬂlorf;ty.

N

The posts of EMP shall be as per the jproposal
Recuring cost. 2.80 Jakhs) & Operation phase (

~1

and other fugitive emission sources shall be m
for l%

under construction phase (Capital cost: Rs. 6.00 lakhs,
Capital cost: Rs:122 lakhs, Recurring cost. Rs.10.0).

. The tmit shall install DG set shall be provided vith proper exhaust muffler and s:ack lieight with DG set

ré than 10-15 feet above roon fevel. Norms prescribed

G Sets in the Environment (Protection) Rules, 1986 shall be complied with.

§. The [Project Proponents shall provide the agpropriate mechanism for the-collection, segregation,

treatment and disposal of municipal solid wast
insid%: of the project premises through local occ

9. The Project Proponents shall install Sewage Tr

- for trgatment of sewage.

10. The %Project Proponent shall collect the rab
meaﬁuring 6M x 4M x 5SM as pro osed and th
shallibe 480-m2. The stored rain water shall.
firefighting, landscaping, watet falll apart from g

11. Thie- Project Proponent shall conserve energy 1

12. ‘The project proponent shall maintsin the existi

_grea and: solar water heater for hot water. ma

- The waste-will'be collested at a specific dumping site
ipants and safai karamcharies as proposed. "
atment Plant (STP) of 400 KLD with SBR-Technology™

water by constructing Rain Water Harvesting, pits-
. total capacity ot four RWH (Rain Water Harvesfing)
o utilized reguiarly for non-drinking usages including
omestic use +.s proposed. e
hrough use of Solar light in garden area, open parking
21 13.83 tacs units/annum eniergy should besaved.

g roz 4 for. about 500-1000"mtrs. outside the projectiarea

for af ut five years post commissioning of the project and shall construct rain shelter on that road under
proposed CSR activity with budgefary allocatie!.s. :
13. All qle'»ha‘zardous wastes. shall bemanaged & [per the Manufacture, Storage and Import of Hazardous

Clie
Han

o5

icat Rules, 1989, as amended to dst fot Isolated Storage and Hazardous Waste (Management,
ling and Trans Boundary ovemerit) Rules; 2008 as amended from timo to time under

Environment (Protection) Act, 1986 and autho ;zation from prescribed authority under tho-Rules shall

be obtained.
14. Onsite and offsite Emergency Plans Jhall be

prepared for storage & handling of chemicals by the

proponent under the Manufacturs,! Storage and fmport of Hn@:dous Chemical Rules, 1989, as amended

to date, if any..

15. All nloq-hz.zardous wastes 0i doesiic originated from tbg.ﬁostc\s, residential arcas, offices e:c. shall be

strictly managed as per the provis‘ons of Mun}
2000|as amended from time %0 tinje, if any.

16. 'The funit shall undertake Public ligbility ios
-provide adeduate measures to deal with s 1ch ac
17. ‘The Project Proponent shall ensuro that f.ere
Tiealth and ‘safefy i accordance with the law
healtht care; fire & explosion safety. sund shall
The. jabouirers -shall- be provided. with gumbo
cquipments for their safety during the operation

ipal Solid Wastes (Management and Hanciing) Rules,

ce.and shali identify accidents due- to fire/ spillage and

idents. . ' :

¢ proper arrangements for managemént: of .occupational

, tequired for machinery saféty, personriel safety: and

ve proger onsite and offsite emerpancy plans in-place.

ts, aprons, glovés, panilets efc. desired health safety
staze of the project.

'::f/o Horeland Exotica-mixed lahd use construction project 4/5,

b
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18. The total power demand for the project shall be 3127 KW (2061 KW for residerdtial + 1066 KW for
Hotel).as proposed. _ .

Yours sincerely,

Member SZcretary

State Leve] Environment Impact Assessment Authority

. Himachal Pradesh
Endst. No. As Above, {0 Dated: / "{4 “2016.

8

Lg

6.

7. Monitoring Cell, Ministry of Environment, Forests & Climate Change,

8:

» Ministry of Environment. Forest & Climat
Regional Office, C/o Forest Research Institute, PO, New Forest, Dehrad

3agh Road, New Delhi - 110003

ecord File. )
Membe"é»;greﬁuuiy/

State Leve] Environment Impact Assessment Authorj
imachal Pradesh

FILED TODAY|

2021 f M/s Homeland Exotica~mixed land use Construction project 5/5
08 Jun
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WP State Pollution Control Board, - \ g
“Him Parivesh” Phase-111, II
Anin exuR< R/18-9_

New Shimla-171009.
water/Air Act(1D-26063)

No. PCB (434) Sh.Sunil Kumar Sood residential & Hotel/2016 Dated:
From: Member Secretary
To The Director of Tourism,

Department of Tourism, SDA Complex,
Kasumpti,-171 009
Subject: - Consent to Establish for Homeland Exotica mixed land use construction project
(Residential and Hotel Project) with a total built up area 46,599.00 Sq.mtrs. at Khasra No.
1363/1127/632/1, 641, 408, 1372/426, 613,  626/1 &  626/3, 13741627,
1376/1126/628.629.630,631,1368/1 137/632,1369/1137/632, 642.643,644,645,640,647,648,649,
429/1. 640, 1,2,3,4,5,6.7,8.9, 321/10, village Kiyari & Rirka, Tehsil & Distt. Shimla H.P.

Sir,

Sh. Sunil Kumar Sood Prop. of M/s Home Land Exotica-Mixed Land use
construction Project, House No. 143, Sector-07, Panchkula, Haryana- 134109., have approached to
this Board under Water Act, 1974 and Air Act, 1981 for issuing Consent to Establish in their favour
construction of Homeland Exotica mixed land use construction project (Residential and Hotel
Project) with a total built up area 46,599.00 Sq.mtrs. at Khasra No. 1363/1127/632/1, 641, 408,
1372/426, 613, 626/1 & 620/3, 1374/627, 1376/1 126/628.629,630,631,1368/1137/632.
1369/1137/632, 642.,643,644,645,646,647,648,649, 429/1, 640, 1,2,3,4,5,6,7,8.9, 321/10, at village
Kiyari & Rirka, Tehsil & Distt. Shimla H.P. The State Level Environment Impact Assessment
Authority H.P. has accorded the Environmental Clearance in favour of this project vide letter No.
HPSEIAA/F (2015) /360-M/s Homeland Exotica mixed land use construction project/-10 dated 01-
04-2016. In view of the Environmental Engineer, HP State Pollution Control Board Shimla, Distt.
Shimla H.P. vide his on line report dated 12-07-2016 has recommended the case for grant of
Consent to Establish. The State Board has examined the application and grants consent to establish
under Water Act, 1981 and Air Act, 1981 with the following conditions:

1. This Consent to Establish is subject to the compliance of proceeding of the presentation
as already circulated vide Endst. No. HPSPCB (434)Sunil Kumar Sood construction
Project-Shimla/ 2016- 1 1799-11804 dated 17-09-2016.

2 This Consent to Establish is subject to the compliance of conditions of Environmental
Clearance as incorporated by the State Level Environment Impact Assessment
Authority H.P. vide letter No. LIPSEIAA/F (2015) /360-M/s Homeland Exotica mixed
land use construction project/-10 dated 01-04-2016.

3. This consent to establish is valid for onc year from the date of issue and shall
subsequently be got renewed for each financial year or part thereof.

4. This Consent to Establish is only for the purpose and under the provisions of the
Water(Prevention and Control of Pollution) Act,1974 and Air(Prevention and Control
of Pollution)Act, 1981 as the case may be, and will not construed as substitute for
mandatory  clearances required  for  the project  under  any other
law/regulation/direction/order and the applicant shall obtain any such mandatory
clearances before taking any steps to establish industry/industrial plant, operation or
process or any treatment and disposal system or an extension or addition thereto.

5 This consent to establish is issued for:

(i) The domestic sewage 367 KLD shall be treated in sewage treatment plant of having
capacity 400 KLD as proposed by the unit. The treatment shall conform to the norms
as prescribed in Environment (Protection) Rules, 1986 as amended from time to time.

(it) Garbage(Municipal Solid Waste) shall be disposed off by segregation and composting
and organic solid waste.
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(iii)Noise/Emission from DG set conform to limits prescribed in Sr. No. 94 & 95 of
Schedule-1 of Environment (Protection) Rules, 1986.

(iv) The organic sludge from STP shall be used as manure in horticulture in the premises.

(v) Noise & ambient air quality to be maintained within Ambient air Quality Standards for
noise as specified in Schedule-111 of aforesaid Rules and Noise Pollution (Regulation
and Control) Rules, 2000 as well as those CPCB.

6. The proponent shall comply with the provisions of the e-waste (Management &
Handling) Rules, 2011, as may be, applicable to it.

7. The proponent shall comply with any other conditions laid down or directions issued by
the Board or State Government or Ministry of Environment & Forests, Govt. of India
or Central Pollution Control Board under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 and/or Environinent (Protection) Act, 1986 as amended from time to time, as the
case may be.

8. Construction waste arising due to earth work during construction shall be used for
landscaping within the premises and no debris are allowed to be disposed out side the
premises. .

9. The promoter shall provide adequate arrangement for fighting the accidental leakage's/
discharge of any air pollutant/ gas/ liquids from the vessel, mechanical equipment's etc.
which are likely to cause environmental pollution.

10. The promoter shall comply with any other conditions laid down or direction issued by
the Board under the provision of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act. 1981 from time to time.

I'1. Nothing in this No Objection Certificate shall be deemed to preclude the institution of
any legal action nor relieve the applicant from any responsibilities or penalties to
which the applicant is or may be subject under the provisions of the Water/ Air Acts.

12. The Promoter shall grow suitable varieties of plants in the premises to maintain
greenery.

13. The Promoter shall construct and commission the sewage treatment plant/emission
control  devices, simultancously with the main project and the treated
effluent/emissions shall conform to the standards as may be prescribed.

14. The promoter shall construct a pucca storage tank of sufficient capacity to hold back
the effluent in case of failure of Sewage Treatment Plant/ re-circulation system and
also for no demand period.

15. The promoter shall provide terminal manhole at the end of each collection system and
a manhole upstream of final outlet(s) out of the premiscs of the industry for
measurement of flow and for taking samples.

16. All under ground water retaining structures shall be lined with an impervious layer so
as 1o avoid seepage and contamination of sub soil/ water.

17. The promoter shall not discharge any fugitive emissions/ odour.

18. The promoter shall obtain consent to operate from this Board and install anti- pollution
devices for prevention control and abatement of Water/ Air Pollution before using the
for residential and Hotel purpose.

19. The promoter shall make provisions for rain harvesting from the rooftops and built up
areas before operation.

20. The promoter shall provide the zcoustic enclosure over the DG set as per norms.

21. That the compliance to the norms for emissions/effluent and noisc as preseribed of
Environment Protection Act, 1986 as amended from time to time.

22. This consent to establish is subject to the ratification by the State Board.

23. The State Board reserves the right to revoke/review and alter the conditions of consent
to establish as the case may be.

24. The promoter shall ensurc that all the muck to be generated from the construction
activities shall be used within the premises.

25. The promoter shall provide the sewage treatment plant for domestic sewage and also
make provision for implementation of Solid Waste Management Rules, 2016.

AN




27.
28.
29.

30.

32.

33.

Endst,,No. PCB (434) Sh.Sunil Kumar Sood residential & Hotel/2016 "2 2-7¢b -5 Date
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Corporation/IPH sewerage deptt.

The promoter shall provide dual plumbing system for recycling of entire sewage after
treatment in the STP for flushing of toilets.

The promoter shall make provision for the implementation of construction and
demolition Water Management Rules, 2006.

The promoter shall submit Environment Management Plan consisting of all mitigation
measures for cach component of the environment, during construction operation and
the entire life cycle to minimize adverse environmental | impacts resulting from
actions of the project.

The promoter shall increase the tree plantation along the periphery of the project and
green belt inside the premises of the project.

. The promoter shall incorporate best storm water management plan in order to avoid

flooding of the area during monsoon.

The promoter shall make adequate provision for the transport infrastructure and traffic
management at entry and exit to the project..

Unit shall provide the SBR technology in the sewagc treatment plant.

Yours faithfutly,

(Dr. Sanjay Sood, IFS)

Member Secretary,

HP State Pollution Control Board
Telephone No. 0177- 2673766

Copy fortvarded to the following for information and nccessary action:

Ch .me:(

he Director, Town & Country Planning Department, SDA Complex Kasumpti, Shimla
-Sh. &hil Kumar Sood Prop. of M/s Home land Exotica-mixed land use construction Project,
House No. 143, Sector-07, Panchkula, Haryana- 134109.

3. The. Env. Engineer, HP PCB, Shimla Distt. Shimla H.P. w.r.¢. his on line report.
4. District Tourism Development Officer, Shimla Distt. Shimla H.P.
5. Case file. \

x
‘ ,
) ,.r-”'(ﬁ—'rTS&E jay Sood, TFS)
7 _Mgmber Secretary,
H1p Statc,P-o"l/l/utibn Contfol Board
~ Telephone No. 0177- 2673766

7

-
- The promoter shall explore the possibility of connecting the sewer line with Municipal - QU

2.9

4
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ANNEXURE - R/8-%

“Government of Himachal Pradesh
Town and Country Planning Department

¢ ' Fok koo ok o
=7

, File No. TCP-F(4)-3/2017 Dated : Shimla-171002, /6" 82 .- 2017
s

§ _ ESSENTIALITY CERTIFICATE
(}5 @\ffﬂ) o -Invcdmpliance to the revised puidelines circulated vide Department

(}5\,\ of Revenue Notification No. Rev. B.A. (3)-5/2000-1 dated 23-12-2011, this is to
: - certify that land measuring 31768.00
. \ N

sqm-as detailed below situated at Mauja
Kiyari on Kh. Nos. 641, 408, 613/1, 630, 631, 1368/1137/632, 1369/1137/632,
.640, 642 to 649 arid at Mohal:Rirka,’ Tehsil Shimla,_Distiict Shimla, H.P. on Kh.
“No. 1 to 9"and 321/10 is- required by Nirvari_a Woods and Hotels .Pvt. Limited -
House No.. 86, Sector 12-A, Panc_hkula{Haryeina. for the

purpose of setting up a
residential colony:-

Location of Proposed land Khasra Nos. - : Areca, :

- Mauja Kiyari Tehsil and | 64],, 408, 613/1, 31768.00 sqm,

District Shimla. 630, 631, 1368 /| .
R 1137 7 632, 1369 /| e

L1377 632, 640,| 40" | )
642 10 649, n 6@ YN
' - 1‘:\ ' - i ?%n, '2 /}

I.V‘Iohal'.Rirka_ Tehsil and l.lm 9 ard 321/10 ‘\ N

District Shimla,

“Total 31768.00 sqm,
_ ‘J\

L. This land is recbmmqndeg for “transfer afte{f'asé‘erfaining the eligibility of

. transferee ag per the triteria laid-—d_dwn’by the Department,

2. This Jand vié"rec.ommended' for transfer in favour of party ag the same is

~ essentially required for-'the aforesaid purpose. The aforesaid activities cannot
“Berun in a lesser area, ' '
Se .

*ﬁlmgqhﬁ.wb | sta:ﬁwxcxmqu
. ) X “Mt ' . .’
LA OF!LICER" _ 0i7:SEP 20 :
Town & Country Planning Deptt. )
Himpchal Pradesh, Shimla-171009

P

LReader 0 Registrar
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-

3. This land 18 recommended for transfer after- obtaining, all NOCs from all

relevant departments/ authorities and after ensuring adherénce to any guidelines

of the department', under Rule 38-A of the H.P. Tenaney and Land Reforms

Rules,1975- _
By Order,
Addl. Chief Secretary’ (TCP) to the'
\ . Govt. of Himachal Pradesh.
Endst: No. TC'P-F(4)ﬂ3/,’3_017 Dated,Shimla-2, L ]_&—3,-2017

Copy is forwarded to the following for information and necessary action.to:- _
1. M/s Nirvana Woods and Hotels pyt. Limited House No. 86, Sector 12-A,
panchkula, Haryana. ' S , , - o
\/ZKT e ACS-cum- FC (Revenue) to the Government of Himachal Pradesh, Shimla-2.

, " The Competent Aumorit)f-cum—Dircctor,. Town &'Country.:_}’lanning De:paftment,
HP.., Shimla-9 w.rt. letter No. HIM/TP/APT/ECIMIE_ Wirvana W oods- &
HotelS/2017—20380 dated 07-03-2017. ‘ - ’ : :

4, The Director, lj}balLDevélopment Department, Talland, Shimla-17 1001.
5. The Deputy Commissioner, Shimla, District Shimla, H.P.
6. The Labour Commissioner, HP. Shimla-171002. - o
1. The Private Secretary to the Urban Development Minister, HP., Shimla- 171002, =

(RikN Ram ool 7~
Deputy Secretary (TCP) 1o the
- Got of Himachal Pradesh.

‘\\»’&MV\’@{ he <_~/)h i
Ny \/\-—-——L . 2
LA OEFICER
& Country Planning Deptt.
Himchat Pradesth Shimia-171009
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No. Rev.B.F. (10)-69/2017 ANNEXURE R/g “L7

Government of Himachal Pradesh
Department of Revenue

The Addl. Chief Secretary-cum-F.C. (Revenue) to the
Govemnment of Himachal Pradesh. '

//'
VMis Nirvana Woods & Hotels Pyt. Ltd.

through Sh. Pankaj Gupta

House No, 86,Sector-12,

Panchkula:-134109 {Haryana).

Dated: Shimla-2, 25-04-2017.
Suhject: < Permission to. purchase land By M/s Nirvana Woods & Hotels Put. Ltd.,
i forsetting up.a tesidential colony.. . » :
Sir, :
I-am directed-to refer {o the. office letter No. SML-LRM-2 1(2)i2017-134105
dated 20-03-2017 received from. the Deputy Commissioner, Shimla on the subject cited
above- and-to say that' keeping in view the provisions of Clause (h) of Sub-Section (2) of
of the Himachal-Pradesh Tenancy & Land Reforms. Act, 1972 and serial number
5y le.(3)-of rule 38-Aof Rules framed under the aforesaid-Act; the Government has-
. granled: permissiony in-favour; of M/s: Nirvang-Woods & Hotels Private Limited, 1o purghase
+land-comprised - in :Kpasra * Ne -'ﬁﬁ;éQB.(j@{j.(6,,@,@31.13.68;11_37]652.1369111.371632‘
5'42;843'.:544.54%_45.45;5&71548.;.554. 640 and 1,2,3,4,5,6,7,6,9,321/10 measuring” DEETi6H
Heg (31768 Sq: .Mirs) sityated+in Up-Mohal Kiyari and Mohal. Rirka, T ehsil Shimla
{(Rural), District Shimla, H.P. for sefting of Residential Colony on the following. conditions:-
~ L. The.permission:will be valid-for.one year from the date of issuance of this letter.
-2- In the ingtant: case the delails: furnished by the applicant. have nol been verified at
Governmentleyel.and:are assumed to'be correct. Hence, if. at"anydinge it is found that the _
detalls - -are " not. correct,” the~ permission shall - be - deemed “to- have- - been
5 -vﬁth_d;awn?cgﬁmxlédfér_idf'Iand’i?:iﬁas'o\:purghased“.shali' vest in-the State, Government iree

from-all encumt res, it-any. Further, in case any dispute(s) arises -
between:the-frz & State Government will:not be responsible for, -

that and carrnot be impleaded-as.pany in any court/forum:
Your attention-is. drawn to:the proviso beiow section 118(2j(h) of the Act ibid which
requires- the- purchaser to. utilize the lang for the purpose for which allowed to be
purchased within a period 0f.2 years further extendable by 1 year. In this regard, this
~ periad of 2 years will be ountedfrom: the date of registration. However before purchase,
_piease satisfysyourself that you.will'be. abile to complate various-other formalities o set up
-the - industrial. unit, construct factory: building, instal) -machinery-and start production all
within.’a-_;p@ﬁddi-@f.?i’yeérsx-(éxtehdgd’ by-one year if required), In case you fail to. do'this,
the land will vest-in"the State, alongwith structure if any, free from all-encumbrances.
Further, in:case you-fail-to do 80, the Government or any authority can not give extension-
- beyondthrée:years: * P ’ -
4. Aneniry. will-be made in remarks column of the. concerned Jarmabandi with.red ink thal
- -itwe.‘,’(‘r_an'stegeg"'mli—n‘ol:;becompgp}gg(@cultuﬂsjz an account of such transfer of land and
“he/she will not. become  eligible for “allotment/lease/grant from the Government, The
.. lransfereeof land will remain non-agriculturist for all purposes. :
- .9 The stamp.duty of land proposeditobe transferred will be charged from the transferee as
- perlaw, o e .

&3

Yours faithful(ly. v

(Ashish Kohli)

- Joint Secretary (Revenue) to the
Govemmen,t___gf Himachal Pradesh
e : P.T.O.

Dented fone C/Xx*
AW orrrER
W (% Country Planning Deptt,

Pl A

TectashoShimla-171009

FILED TODAY]
toAf e B

ERemete o 4 o o

e SR et s
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tin. As above. Daied Shimla-2, - 26-04-2017
suarded -

» Deputy Commissio
tary (TCP) lo the Go
vide letfer No. TCP-F(4)-3/12017 dated 16-03-
d of 2 years and send-a ce

per, Shimla, Himachal Pradesh.
Essentiatity

vernment of Fimachal Pradesh w.r.l. 583
2017 with the request ©

Tne Depuly Secre
rificate to ihis effect as

Ceodificate issued

ensure clilization of land within.a pernio
ner direction issued by this departrment vide letter 'No:R_ev.B.F.(TOH8712003-, dated: |
20102003, : ' . N
‘#
R
4
‘l
{Ashish Kohli) -

Joint Secretary {Reyenue) to e
Govemment of ‘Himagnal Pradest

Meated fure @by

Hlmgchal Pradesh, Shl‘rrﬁa?_-;e ?st(')og
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(See Rule 53(1) (b) and Condition No. (ii) of the Licence appended to Form 51)
|
. AGREEMENT BY A PROMOTER 7O SET UP A COLONY
B
X h .
gThis Agreement made on the ....2¥& ... day of ;f&??* I'wo Thousand and

Sevegteen between Messers NIRVANA wOooDSs & HOTELS PRIVATE
LIMITED through it’s Authorized Signatory and Director Sh. Pankaj Gupta S/o
Sh. laderjeet Gupta (hereunder called the Promoter which term shall include his
legal heirs, legal representatives, SUCCcessors and assigns) on the one part and the
Director, Town and Country Planning Department, IHimachal Pradesh. Shimla
WJ‘? (,heregénder called the Director) on the other part;
™, ¥
_—y JEPREAN x Whereas, the Director has agreed to grant @ Licence to the Promoter, for
7 f"f"“’""; }:ctting up a colony on Khasra No. 641, 408, 613/1, 630, 631, 1368/1137/632,
e F 13694 137/632, 640, 642 to 649 Mauja Kivari and Khasra No. 1.2,3,4,5,6,7.8,
{9, 321/10 Mauja Rirka, Tehsil Shimla, District Shimla Himachal Pradesh, subject
[A«*_ 0 theliconditions that the Promoter chall enter into an Agreement with the Director
‘/“/ for carrying out, completion and maintenance of development works in the Colony,
in acdordance with the Licence granted 10 him;

g
A
g THE K‘C@ ’’’’’ o
LY P
o pecrot 2

gopst o B

1
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© Now this deed witnesses as follows:-

1. In consideration of the Director having agreed to grant Licence to the
Promoter to set up the Colony or Building on the land mentioned in the
Schedule hereto, the Promoter hereby covenant as follows:-

(a) To maintain a separate Account in any scheduled Bank of all sums taken by
him from the person intending to take or who has taken the Plot or
Apartment or Building, as an advance or deposit towards sale price or for
any other purpose as required under section 78r of the Himachal Pradesh
Town and Country Planning Act, 1977 (Act No. 12 of 1977) and utilize this
amount for meeting the cost of development works in the Colony and shall,
on demand, in writing, by the Director, make full and true disclosure of all
transactions in respect of that Account:

(b)That the Promoter shall pay development works charges for development
works, as prescribed under sub-section (5) of section 78 p of the Himachal
Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977), if the
main lines of roads, drainage, sewerage, water supply and electricity are (o
be laid out and constructed by the Government or any Authority constituted
under the Himachal Pradesh Town and Country Planning Act, 1977 (Act No.
12 of 1977), or any Local Authority on payment of charges worked out by
the Dircctor on pro-rata basis at the time of applying for Completion
Certificate and Occupancy Certificate. This will also apply in casc the
existing services are to be utilized by the Promoter;

(c) That the Promoter shall construct or get constructed at his own cost health
dispensary, community centers and other community buildings, sewerage,
street lights, water supply, lifts as per the approved plan on the land set apart
for this purpose or transfer such land to the State Government or Local
Authority free of cost. The State Government shall be at liberty to transter
such land to any Local Authority or person or Institution on such terms and
condition, as it may deem fit and to be utilized for the above purposes;

% (d)That the Promoter shall be responsible for maintenance and upkeep of all
roads, open spaces, public health services for a period of five years from the
yor date of issue of Completion Certificate under the Building Regulations
byio unless carlier relieved of this responsibility and thereupon shall transfer such
j/ : roads, open spaces, public parks and public health services free of cost to the
’/ [ Local Authority or Institution or registered Resident Welfare Association, as
A / the case may be;
™
J/

\

Y TR g
BT OF ™ £ 08
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(¢) That the Promoter shall permit the Director or any other Officer authorized
by him, to inspect the execution of layout and development works in the
Colony during office hours and to carry out all directions issued by him for
ensuring due compliance of execution of layout of and development works
in accordance with the Licence granted:

(f) The Promoter shall give undertaking to establish a Colony/ Apartment after
obtaining necessary approval/ no objection certiticate required under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act 1981 and Environment
Protection Act, 1986 (wherever applicable) after the grant of Licence from
the Himachal Pradesh State Environment Protection and Pollution Control
Board within one vear of issuance of Licence. Consent to operate a Colony/
Apartment shall be submitted from the Himachal Pradesh State Environment
Protection and Pollution Contrel Board to the Director at the time of
applying for part or completion of the project; and

(g)That without prejudice to anything contained in this Agreement, all the
provisions of the Himachal Pradesh Town and Country Planning Act, 1977
(Act No. 12 of 1977) and the Himachal Pradesh Town and Country Planning
Rules. 2014 and Regulations made there under, shall be binding on the
Promoter.

1
1
i
i
!

8]

Provided always and it is hereby agreed that if the Promoter commits any
breach of the terms and conditions of this agreement or violate any
provisions of the Himachal Pradesh Town and Country Planning Act, 1977
| (Act No. 12 of 1977) of the Himacha! Pradesh Town and Country Rules,
@"‘f%‘? FEID14 or the Regulations made thercunder, then, and in any SUC‘h case. and

R otwithstanding the waiver of any previous cause or right, the Director may,

pBLIC K AT ‘oke the Licence granted to him,
: & S stamp and Registration charges on this deed shall be borne by the
Fa oF w3 ETHEL stamp and Registration charges on (nis deed sha he borne by e
Promoter.
/¢ In witness thercof the Promoter and the Director have signed the deed on the day
/< and _\car}rsx written above.
el 14 ——
O s Y
# s e P
miriser (Riyector) ‘ {Promoter)

v & Connfry Planaing ?_‘:L,\g?‘ R
) /
/ ./ -

- P. 8himla  1%0%hess $ntf i A dated
§ ¢ ; ;

)

¥<

[ <« : s o
sCclov X Vhaje 7y MHEW T4y

2. Wimess .., ’j/’// ...... dated

f“b\[rkq@/au 51 o~dts
MHotr W33)p [FrTus st

Snunia L2 g




879 /()/O\/

ANNEXURE -
~Ki8-¢6

w_k_:—"—"ﬁ"‘:‘::-_Rﬁ‘_ R e e R .

1§ ?;4& e r}artrﬂent F Towvm & Country Plannin:- ye

t . ,.,-_,o\‘u;rnﬁ'npnt OF I M e ks 3 Prade =l
MW’

FORM-60
{See rute 56- A)

L[( FN(L AUTER " Ff\%NbFFR UF PI‘O JICT
Miile No HIN/TR/AptsLic, ~04/2015- M5 Nisvana W oods & Hotels () Led,

Shiwla, Dared: i

Registration No, L\I\lOUS?)/’OlG Valid upto 01.11.2021.

Name of Tunsterm Promoter:  Sh. Sunil Kumar Seod.

Name of Transferce Pr omoter:  M/s. Nirvana Woods & Hotelb
Private Ltd.

|

|

status of Transferee Promoter: Cempany, = - f

i 1

Permanent Address: H(puse No.36, Sector-12 Pandﬂcuﬂa Haryana. '

Corresporidence Address: Hozuse No.86, Sector-12, Panchkulla, Haryana

- E. mail: . a_sunilsood@yahoo.com.in » Phone No. 9216706969 {

| Project Name/ Style: Nirvana Woods & Hotels,

Description ot land: Khasra Nos. 408, 613/1, 630, 631, 1368/113

1369/1137/632, 640 to 64 atx\mauz“ Kiyari and I\J}

Nod to 9 & 321/10 & matza Ridke Kita. 26,

measuring  31768.00 Sq% Tehsil  and

Shimia, Himachal Pradesh, , X

Llcence No. HIH\/I/TP/LIOM/ZOID Dated :17/12/2015,Va1id upec:16/12/2020
Buedate of Renewal: 17/12/2(}20

This Licence ig glanted for

I)lslrzu B

Renewed upto ;-

the aforesaid project in accordance with
the revised project plan/drawmg; approved by The Mpmbcr Secretary,
f cADA(SI',Logl}u)1<:um Town & Country Planner, Shimla, H.P. vide letter No.
i SADA(s) Case. No. 481/20]1 401 dated 18.01 2017, subject to the condition that

. the undersigned has' rlght to mt \draw or cancel this Licence at any tine during its !
tenpre, if the: Llcer;cee/Promotel has giv en any wrong information in his application 1¢
or violates the proyismn of the Ihmachal Pradesh Town and C ountry Pl

dILl’l'l g “\\ |
¢ 1977 and rules made thereunder. h 1

Place Shimla ) //“ /'), | f "
1Ddt6d 4( ) ’()“)f;

Joo~ |
(SAN 1}1 Lp }\mmm
Director,
& Town & Coun[ry Planning Bepartment,
HlmaLhAlPradesh Shu‘ﬁld 171669,
7@’110;19, No. 0177- 7627494%”

b | -
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File No. HIM/TP/A pt-Lic.-04/2013- M/s. Nivvana Waoods & Motels Py Lt 7 — A i
Shimla, Dated; L,x,srg.lqh

Copy to:- ;

£ M’ Nirvana Woads & Hotels (P) Ltd, House No.86, Sector-12, Panchkulla, !

Harvana. .

l

2. The Private Secretary to Honble Minister (TCP) to the Government of Himachal
Pradesh, Shim]a-2.
3.

The Additional Chief Secretary (TCP) to the Government of Himachal Pradesh,
Shimlia-171002. '

4. The Additional Chief Secretary (Revenue) to the Government of Himachal Pradesh,‘”
Shimda-171002,

w

The Deputy Com missioner, Shimla, District Shitmia, F1.P.

0., The Registrar/ Sub-Registrar, Tehsil Shimla (Rural), Distt,, Shimlt;l HP. with the-
fequest pot to vegister any sale deed i case of Apartrents/Colonies unless completion

. and occupation certificate i given by the Director, TCP Departfent 1o the
BuilderfPromoter%‘v‘\_ ‘ ' :

R L

\J

The J\z{mnbcpuSggr@ga\riy_. H.P. State Environment & Pollution Control Board, Shimla-9,
8 The Member-Secretary, SADA(Shoghi)-cum-Town & Country Planner, Shimla, F.p,
w.rt. his office letter No, SADA(s) Case No. 481*/2011—40] dated 18.01.2017, for

information. SN _
w@a\bg A

(SANTED KUMAR
Direttor,
" A Urcal&el L{u»e_ \bej 7 Town & Countty Planning Department,

. Himachal Pradesh, Shimla-1 1009,

LD 53 ORI Vet
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COMS No. 23 of 2018 /‘\NNEXU@& Q)g’l

26.6.2018 Present: Mr. Ankush Dass Sood, Senior Advocatc,with Mr.
Rakesh Kumar, Advocate, for the plaintiff.-. .
P < 3 < \

week,

NS
Notice, on steps being taken within a\/

N

returnable within three weeks, thereafter, Liét_ after completion
of service.

OMP No.269 of 2018

Notice in the aforeséi'qu .’\cef‘ms. Till further orders,
the parties are directgcvz‘lf\\to fn'aintain status quo qua
construction, sale, agl\ie:négtiont,-\- .fransfer, creating third party
interest and/or m res;)\fé‘gt of all the matters concerning the
suit land comprlsed 'in six sale deeds (bearing sale deed
No.650; sale dr\a‘ed No.651, sale aeed No. 652, sale deed No.
653, salxe deed No .654 and sale deed No. 655.
- Copy dasti.

(Sureshwar Thakur)
Judge

. < June 26, 2018
O (Kalpana)

7
/
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ArnéxURE R/8-8

COMS No. 8 of 2017 a/W,C.QMS
No. 23 and COMS No. 25 of 2018

COMS No. 8 of 2017 / <

27.9.2018 Present:  Mr. G.D. Verma, Sr. Advocate with Mr. Atul G.
Sood, Advocate, for the plaintiff.

Mr. Bhupender Gupta;' Sr. Advocate with Mr.
Neeraj Gupta, Advocate; for defendant No.1.

Mr. Bipin C. Negi, Sr Advocate with Mr.
Suneet Goel;Advocate, for defendant No.2.

<\,
v

COMS No. 23 of 2018

Mr. Anku.téh\Dass sood, Sr. Advocate with ms.
Shweta Julka, Advocate, for the plaintiff.

Mr. Bipin C. Negi, Sr. Advocate with Mr.
‘ Suneet Goel, Advocate, for the defendants.

COMS No. 25 of 2018

Mr. Bipin C. Negi, Sr. Advocate with Mr.
Suneet Goel, Advocate, for the plaintiff.

> N\ Mr. Ankush Dass sood, Sr. Advocate with ms.

\ e Shweta Julka, Advocate, for the defendant.
N A \\ OMPs No. 455, 185, 184, 128 of 2018 &

OMP No. 415 of 2017 in COMS No. 8 of
2017 and OMP No. 459, 397, 285, 270, 269
of 2018 in COMS No. 23 of 2018 and OMP
No. 376 of 2018 in COMS No. 25 of 2018.

The learned counsel for the plaintiff(s) in COMS
No. 8 of 2017 and COMS No. 23 of 2018, have, placed on
record, a, notification, of, 14.10.2016, issued by the
competent Authority, with disclosures therein, qua, the
lands in respect whereof sale deeds are executed, hence
occurring within the limits of Municipal Corporation,
Shimla. The requisite buildil.'lg permission, therefrom,

though required, yet does mnot exist, on record.
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Consequently, the defendants concerned may. . raise
construction upon the suit land, only upon théiféxhoil(i?ing{“ |
the requisite permission, if any, granted by ‘e{ll the s;cggl\l\tory
authorities concerned, besides till an ad};q\c\licationlis meted,
upon, the afore OMPs, th'eréupto, t\he authorities
concerned, may not, process, the'bt‘ifﬂdin\g\ plans’.

The matters are heé%df.'for a considerably long
time. For continuation, hst ;‘1'_'1"23.10.2018.

Dasti cov}l;iii;\>

O (Sureshwar Thakur),

27t September, 2018 Judge.
(kek) h
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Reply by Respondent No.8 in the Matter of OA No. 341 of 2024 34

From rosy jit <gr0604@yahoo.co.in>

Date Sat 11/15/2025 2:55 PM

To  cs-hp@nic.in <cs-hp@nic.in>; Hppc.itdivision@gmail.com <Hppc.itdivision@gmail.com>; TCP-hp@nic.in <TCP-hp@nic.in>;
Mcdml-hp@nic.in <Mcdml-hp@nic.in>; Dest@hp.gov.in <Dest@hp.gov.in>; Pankajgupta8612@gmail.com
<Pankajgupta8612@gmail.com>; Prince <prince@artlo.in>; Aastha Tyagi <aastha@artlo.in>; Manan Takkar
<manantakkar@artlo.in>

0 1 attachment (23 MB)
PAWAN BANTA.pdf:

Pls find the aforementioned reply enclosed herewith.

Regards

Gurinder Jit
Advocate
9810487662

Sent from my iPad



